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c) Since the Resulting Company is a Registered NBFC with RBl, the Resulting

Company is directed to ensure necessary compliance with applicable rules,

regulations, directions, circulars etc of RBI including approval required if any.

d) Petitioners to lodge ceflmed copy of this order and the scheme duly certified

by the Deputy Director, Nalional Company Law Tribunal, Mumbai Bench,

with the concemed Superintendent ofStamps for the purpose ofadjudication

of stamp duty payable, if any, on the same within 60 days from the date of

receipt of the order.

e) Both the Petitioner Companies are directed to provide broad description of

Assets being transfened from Demerged Company to Resulting Company

such as Land & Building, Factory Premises, Fumiture & Fixtures, Name of

Plant and Machinery, Make, Quantity, Approx. value of the same and similar

details regarding movable Assets to be provided in the Scheme of

Anangement.

0 Both the Petitioner Companies are directed to provide details regarding

Number of employees transfened from Demerged Company to Resulting

Company.

g) The Petitioner Companies are directed to issue newspaper publication with

respect to approval of scheme of anangement, in the same newspapers in
which previous publications were issued in order to ensure

transparency/dissemination of mmplete information to all concemed parties

about the approval granted by the Tribunal for the Scheme as proposed.

h) The Petitioner Companies are further directed to take all consequential and
statutory steps required in pursuance of the approved scheme of
Arangement under the provisions of the Act.

i) Liberty is granted to party/parties, who are aggrieved by this order, to seek
any direction(s) by way of filing miscellaneous application in the present

CSP.

j) The Petitioner Companies are directed to striclly adhere to the above
directions and applicable provisions of Companies Act.
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